FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI”) FOR
M/S SHREE PADMAWTI METALIKS PRIVATE LIMITED
ENGAGED IN MANUFACTURING OF BASIC IRON & STEEL
(Under sub regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. | Name of the corporate debtor along | Shree Padmawati Metaliks Private Limited
with PAN & CIN/ LLP No. PAN NO. AABCN8969K
CIN: U27106WB2003PTC096505
2. | Address of the registered office 35, CR Avenue, Kolkata, West Bengal-700007,
India
3. | URL of website NA
4. | Details of place where majority of | Mouza Maheshpur, under J.L. No.24 Sub-Div
fixed assets are located Asansol, ADSR-Asansol, P.S. Salanpur, Dist-
Burdwan, West Bengal.
5. | Installed capacity of main products/ | 83,275 MT p.a. as per the audited financial
services statement of the FY 2008-09.
6. | Quantity and value of main products/ | Quantity of Iron & Steel-1175.64
services sold in last financial year Quantity of M.S Ingot-43,889.648
Value of Iron & Steel- Rs.434.78 Lakhs
Value of M.S Ingot-Rs.9814.33 Lakhs
(As per the audited financial statement of the year
2008-09 as downloaded from MCA website)
7. | Number of employees/ workmen 0
8. | Further details including last available | The last available financial statements can be
financial statements (with sought via email at: ibc.spmpl@gmail.com
schedules) of two years, lists of | URL for List of Creditors:
creditors are available at URL: https://ibbi.gov.in/en/claims/front-claim-
details/21113
9. | Eligibility for resolution applicants | URL for Detailed Eol Documents:
under section 25(2)(h) of the Code is | https://drive.google.com/drive/folders/1rfn9Z0vL
available at URL: IzzftFM-hxY mpwe-SzIDfbfs?usp=drive link
10. | Last date for receipt of expression of | 11-05-2025
interest
11. | Date of issue of provisional list of | Upto 13-05-2025
prospective resolution applicants
12. | Last date for submission of objections | Upto 18-05-2025
to provisional list
13. | Date of issue of final list of | Upto 20-05-2025
prospective resolution applicants
14. | Date of issue of information | Upto 21-05-2025

memorandum, evaluation matrix and
request for resolution plans to

prospective resolution applicants



mailto:ibc.spmpl@gmail.com
https://ibbi.gov.in/en/claims/front-claim-details/21113
https://ibbi.gov.in/en/claims/front-claim-details/21113
https://drive.google.com/drive/folders/1rfn9ZOvLIzzffFM-hxYmpwe-SzIDfbfs?usp=drive_link
https://drive.google.com/drive/folders/1rfn9ZOvLIzzffFM-hxYmpwe-SzIDfbfs?usp=drive_link

15. | Last date for submission of resolution | Upto 20-06-2025
plans
16. | Process email id to submit Expression | Process email id: ibc.spmpl@gmail.com and
of Interest physical copy at Building No. 11, 03rd Floor,
Hargovind Enclave, Vikas Marg, Delhi-110092.
17. | Details of the corporate debtor’s | NA

registration status as MSME

The operations of the Corporate Debtor were at stand-still as on the Insolvency Commencement Date.

Notel: The Invitation for Expression of Interest dated 23.11.2024, has been modified with the consent
of the Committee of Creditor of SMHPCL pursuant to regulation 36A4(4A4) of CIRP Regulation.

Note2: The above timelines are subject to extension by an appropriate order of the Hon’ble NCLT,
Kolkata Bench, as the current CIRP period ends on 20-06-2025.

Date: 26-04-2025
Place: Kolkata

S/d

CMA Vijender Sharma

Resolution Professional- M/s Shree Padmawati Metaliks Private Limited
Registration no. IBBI/IPA-003/IP-N00003/2016-2017/10022

Delhi Office: VRSA INSOLVENCY PROFESSIONALS LLP

Building No. 11, 3rd Floor, Hargovind Enclave, Vikas Marg, Delhi-110092
Kolkata Office - GD-96, Salt Lake City, Sector-3, Kolkata-700106.

Reg. Mail Id: vijender@vsa.net.in, Process Mail id: ibc.spmpl@gmail.com

AFA valid upto 31.12.2025


mailto:ibc.spmpl@gmail.com
mailto:vijender@vsa.net.in
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SATURDAY, APRIL 26, 2025

“FORM NO. INC-Z26™
BEFORE THE CENTRAL GOVERNMENT
EASTERM REGION, KOLKATA
In the: matter of sub-secton (4] of Section 13
al Companies Act, 2013 and clause [a) ol
sub-rule [5) of rule 30 of the Companias
{Incorporatan) Rules, 2014
AND
Infha maltier ol
UNISTAR NIRMAAN PRIVATE LIMITED
hawving its registerad office al 15 DrU N
Brahmacharl Streat, 3 Flaor, Hoopm Mo, BA,

Roikata- OG0T, West Bengal

coApplicant
Molice is heraby given Lo the Genaral Public tha
the company proposes to make application to
the Central Governement under seclion 13 of the
Companies Act, 2013 seeking confirmation of
alteration af the Memprandum of Assaciation ol
the Comgpany in terms of the specal resalution
passed at the Extre Ovdinary General Meeting
hield pn 28002025 to enahle e company o
changa ils Registerad Office Trom "Sate of West
Bengal™ to "State of National Gapital Territory
of Delhi™.

Mny persin whose inlanesl s kel G e afledied
by the proposad change of the rapesiered offica
af the company may deliver either on (he MCA-
21 portal (www. mca.gov.in] by filing investoer
complaint form or causa o ba deliverad or send
oy reqgisiened poat of hisher phjections supporied
oy an affidewvii slating the nature of hisfer interest
and grounds of apposition to the Regional
Direcice, Eastorn Fogion al the address Mzam
Placs, M50 Budding, 3rd Floar, 23404, AJC Boza
Road, Kolkata- 100020, Wess Bengal within
fourteen daws of the date of pudlicalicn af this
nodice with & copy to the applicent company al ds
registared office at the address mentoned below:
15, Or.l) N Brahmachari Sirest, 3 Flaor
Roam Mo, G4, Kalkasa-TA0017, West Bemgs!

Faor-and pn behalf of the Applicant
Unistar Mirmaan Privata Limited
Sl

Deapak Kumar Gaur
Dirachar

UIN | Grad6aE6E0

T TR | S

Date @ 23,04 2025
Plilca | Koikiala

Ferm Na, INC-26
[Purswant to rzle 30 the Companies
(incerparation) Rules, 2014]
Adwertisement fo be published in the
newspaper for change
of registered office of the company from one
slafe to anather
Before the Central Government
Rugional Director Eastorn Regian
Iri the matter of sio-sactian (4] of Secticn 12 of
Camgarses AC], XV3AM chauge () of sub-rula (3
of rule 30 of tha Companies {Incorporation) Rulas,
A1 ARD
in the mafter of BIDRON SOLUTIONS PRIVATE
LBMAITED having s registared office ai HOUSE
WO, F-57M04/1357 RATHTALA, B R AMBEDKAR
ROAD, KALYANI YWESTHEMGAL-T41235
i PEVRCTIBF
Malice s hanaby givan o the Ganeral Pubic thal
trex cornpany proposes B make Applcaton o the
Canlral Gowarnman| under sechion 93 af lha
Companies Acl, 2013 seeking confirmation of
alberation ol the Memorandum ol Association of
Camgary in terms of tha spacial resolution passed
ak tha Extra Ordinary Genieral Meeting held an 185
Apal, 2025 o ensbla the company o change ils
Ragigtered Office from *State of WEST BEMNGAL"
bo"Siate pf BIHART
Ay person whioss indenast is likely o b2 affectad
by Bvir pregased changs of the ragisbered office o
tha company may dabver agher on the MCA-21
porlal (www moggovin) by Ming invesiar
complaint fomn or causa ia be debvered ar send by
registered pasi of hisfhes abjectons supporied by
an affidavit staling the nature of sthar inkesest and
grounds of appasition to the Regional Direchos,
Easharm Regron, Nizam Patace 1| M5S0 Suikding 3rd
Floor. 2348 A.LC, Bose Road Molbate-T0002)
winin loureen days of he dade of publicabion ol
this motica with & copy (o the sppkcant company &l
s regisiered offce ol e address mentianed
bealow:
HOUSE WO, F-57104/1387 RATHTALA, E R
AMBEDKAR ROAD, EALYAMI WEST BENGAL-
T41E35
For and on bhalf ol the Appacant
BIORCH SOLUTIONS PRIATE LIMITED

&di-

Sudip Ray

Cate: 280402025 thraclor
Place: Kolkata (DN QROT0O58]

S. E. RAILWAY - TENDER

e-Tendars ara inviled by Sr. Divisional
El=ctrical Engmesr (GyAdre, 5.6 Railway
tar and oo behalf of tha President of Indes
for Electrical works, as per. details
mentioned hereundes. 51, Mo, & Tender
Hotice No,; Description of Wark; Tender
Value | (1) Elect-G-ADA-2025-20, dated
24.04.2025; Electrical work for Improve-
it of elecrical sately by replacerant of
oweraged Tranaformers of dferent capacity
ower South Eastérn Rallway Tor Adra
Division; ¥ 13,83,293/-. (2] Elect-G-ADA-
2025-21, dated 24,04 2025; Eleclrical work
for Provision of Deeap Tube Well for drinkisg
wiated tacility at Dhagana, Palrasayer, Betur
Kumnul, Indas, Sahaspur Road, Sehara-
bazar, Shyamsundar, Bokra & Mathnashi.
pur of passenger halts of Bankura-

T [l T POSSESSION NOTICE
U ANAE &% q I‘)nb by (For Immovable Property)
O | I APPENDIX - IV [See Rule B{1)]

o e T e

CIRCLE SASTRA : HOOGHLY
Z3A, Ral M. C. Lahir Bahadur Streel, P.0. - Serampore, Hooghly, Pin - 712 201, W.B.

Whereas -

The undersigned being the Authorised Officer of the Punjab Mational Bank under
the Securifisation and Reconatruction of Financial Assets and Enforcement of
Sacurity Intarest Act, 2002 and in exercise of Powars confarred under Section
13 read with Rule 3 of the Securily Interesl [Enforcement) Rules, 2002, issusad
g8 Demand Motice Dated 10.12.2024 cailing upon the Borrower Shri Palash
Bhowmick [Proprietor of M/s. Oriantal Supply Agencies, Office at : Shop Mo,
27, Sagar Estale, Premisas Mo. 2, Marendra Chandra Dutla Saranl. P.O. - GPD,
P.5. - Hare Street, Ward No. 45, Kolkala - 700 001) of 174, Sarada Palli Seclor
2, Uttarpara-Katrung Municipality, Makhfa, Dist - Heoghly, Pin - ¥12 245 to repay
the amount mentioned in the notice in Ale, Mo, 0354250005395 baing
Rz, 40,39,667.13 (Rupees Forly Lakh Thirty Ming Thousand Sl Hundred Siky
Seven and Paisa Thirteen only) as on 30,71,.2024 with further inferest and incidental
expenses, costs woel 01.12.2024 subject o repayment theraafter, o any, unil
payment ine full within 60 days from the date of noticeldate of receipt of the said
natice

The Borrowers having faied to repay the amount, natice is heraby given 1o the
barrawers and the public in general that the undersigned has laken possession
of the propery descrbad herein below in exercise of powers conferred on himdher
under Sub-section (4} of Section 13 the said Act read with Rule & of the Sacunty
Intereat (Enforcement) Rules, 2002 on the 25th Day of April of the Year 2025

The Borrower’s [ Guarantor's [ Mortgagor's attenfion Is invited fo provisions of
Sub-section (8} of Section 13 of the Act in reapect of time available to redeam
the Secured Asssls.

Thea borrowers m pardicular and the public in general is hersby cautionad not o
deal with the property and any dealings with the property will be subject (o the
charge of Punjab National Bank, Makhla Branch on 8 total amaownt of being
Rs. 40,39,8667.13 {Rupees Forly Lakh Thirly Mine Thousand Six Hundred Sicy
Seven and Paisa Thirtzan only} as on 300172024 waith further interest and incidentat
gxpenses, cosls we L 01122024

DESCRIPTION OF SECURED ASSETS

Part - | {Hypothecation of Movable Properties) : Hypothecation of asssts
created out of the bank financs along with entire current assets and non-currant
assats of the unit in presant and futurs;

Part - Il (Equitable Mortgage of Immowvable Properties) : All that piece and
parced of Super bult coverad area baing Unit / Office Room Mo, 27 on the basement
floor maasuring super buill up area of 7527 Sq.fL in the portion to the enfire
coverad area on prorata basis of the Building having land and hereditamants
admeasuring 1 Bigha, & Cottahs 6 Chiltaks 30 S/ ba the same a lithe less or
more shuated at the Premises Mo, 2, Narendra Chandra Dutta Sarani (Formearky
2, Clives Ghat Street} Kolkala - 700 001, PO, - GPO., P.5. - Hare Strasl, under
Kaolkata Municipal Corporation Ward Mo, 45, The sald property |5 registered al
the Office of the ARA- | Kolkata executed by Pratap Kumar Srivastava, Vide
Belng Mo, 1323 for the year of 2017 executed on 11.05.2017, recorded in Book
Mo 1, Yolume Mo, 1902-2017, Pages from 42934 to 42958, Property is In the
name of Shri Palsah Bhowmick, 5o, Late Prasanta Kumar Bhowmick,

Central Bank of India

ooy TR il

In exercise of powers conferred under Section13(2) & 13(12) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act,2002, read with Rule 3 of the Security Interest (Enforcement) Rules 2002,demand notices were
issued calling upon the below mentioned Borrowers and Guarantors to repay their respective due amounts mentioned in the notices
within 60 days from the date of receipt of the same.

The borrowers and Guarantors having failed to repay the amount, the Authorised Officer has taken possession of the properties
described herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with Rule 8 & 9 of the said

Rules on the below mentioned dates.

The borrowers, guarantors in particular and public in general is hereby cautioned not to deal with the properties which are under
actual physical possession of the bank and any dealing with the property will be subject to charge of Central Bank of India for the
below mentioned amount for the below mentioned amount and interest thereon.

CHGIE TIE EEF (ST

ErsTHA Tk

Regional Office : Kolkata (North)
33, N. S. Road, 4th Floor, Kolkata - 700 001

POSSESSION NOTICE

NCIL BN )

Name of the
Borrower and Guarantor

a) Name of the Branch
b) Date of Demand Notice
¢) Due amount as per demand notice

d) Date of possession

Description of the Property

M/s Shiv Shakti Traders

Falmandi, Kolkata- 700007
Sri Shivanand Ojha

Prop. M/s Shiv Shakti
Traders, 53/3, Ashiyana
Apartment-2, Rabindra Sarani
Liluah, Pin Code-711204
Smt. Rita Ojha

Guarantor to M/s Shiv Shakti
Traders,

Prop. Sri Shivanand Ojha
53/3, Ashiyana Apartment-2
Rabindra Sarani , Liluah,

Pin Code-711204

a) Singhibagan

Prop. Sri Shivanand Ojha  |b) 05.02.2025 super built-up area (covered area measuring about 948.33 sg.
155/C Mahatma Gandhi Road |c) Rs.25,35,849.00 | ft)consisting of 3 bedrooms, 1 drawing cum dining room,1 kitchen, 2 bath
3rd Floor Near Machua d) 23.04.2025 cum privy and 2 balconies on the 2nd floor of the building named “Joyee

All that one flat being Flat No.201, measuring 1138 sq. ft including 20%

Ashiana Apartment-II” standing on the property comprised in Dag
No.2314 under Khatian No.354, JL No.11, Mouza- Liluah, within Bally
Municipality under Ward No.33(formerly Ward No.21), Holding No. 53/3,
Rabindra Sarani, PS- Liluah, Dist-Howrah, together with undivided
impartible proportionate share of land underneath and the right to use the
common areas and installations and all other easement rights and
privileges. Registered owner Sri Shivanand Ojha, Title Deed No. 1-8206
for the year 2013 and Smt. Rita Ojha, Title Deed No. 1-8205 for the year
2013. Theflat is butted and bounded by: On the North: Open to skyand
at ground Rabindra Sarani, On the South: Staircase and Lift, On the
East: Open space of the said property open to sky, On the West: Open
space of the said property open to sky

Place: Kolkata
Date: 23.04.2025

Authorised Officer
Central Bank of India

Date : 25.04.2025 Authorised Officer
Flace : M. C. Dutta Sarani, Kolkata Punjab National Bank

FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR
M/S SHREE PADMAWTI METALIKS PRIVATE LIMITED
ENGAGED IN MANUFACTURING OF BASIC IRON & STEEL
{Under sub regulation (1) of Regulation 36A of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Personzs) Regulations, 2016

Shree Fadmawatl Metallks Privabe Limited

PAN NI, BT PR GGEE

CIM: UET06WE P TONBES05

Adchiegs ol the mepsinred olfice J5, UR Avercie, Kolkala, Wesl Bengal -TI0007, India
LIAL of wabsiia NA

\Diatais of place where maiorty of Mouza Maneshpur, under L. Mo 24 Sub-Div Azansal
Mt assels ane BEaled ADGH-Asansal, PS, Salanpur, Cig) Burdwan, Yiesl

1. |Mameof the corparate deblar &fong
with AN & CIN LLP ko

dbs. 1 E03 | Pod

Sangal.
5. |restalled capacly of man products! 53,275 MT pa. &5 per the audiled financial slalemenl of
|{BEMvicas the FY 2008-04

8. |Cuanity and value of man products! |Cuantity of Iran & Sheed-11 75,64
services sold infest frandal year:  |Quanlity of M3 Ingel-43 250,648
alue of lron & Sleel- #5434, 78 Lakhs
elug of .5 Ingot-Ris 901453 Lakhs
(As per the audiled Srandal shaterment al the year 3006
i g5 downiaaded from MO wahsiha|
T, IMunber of eplapess! workmen i
| Furdaer dulaik i|'||,:|.|;]'t'|u liasd Thaa kasl ansalabie Fnancial stalemesis ¢ be Souanl v
\exvailable financial stataments (with  |amall 2t fhe spmplEamailcom
Ischedules) of two years, lishs of URL for List of Creditors;
cradiorm are avaliahls a1 URL il iviisbi. I'.“-'.I'I'J'E-'l'tﬁﬂ"ﬁnfr:ll'!t-ﬂ&m-ﬁ".a_i&'f1113
q Eligility tar resolulian apphicanis URL far Detadled Eal Documaonls:
urder sechion 25/2)(h) of the Code is |mes:Vdme google. comdrvafolders 1rnS2 Ol IzzEF -

‘anilahle at LIRL Y mnpen-Szl =dirrom Hnk
1l |Lask date for rapepd of expression of |19-05-2025

IilErag]
1. Dale of issue of proviscral fisd ol Upls 13-05-20125

|prospective resclution sapkcants
12, Lt dale [of stibrissan ol
| chiections to prowisionsd list
13 |Dale of msue of fnaf |kf of

Uphe 18053025

Uplo 2(-05-2025

14, |Dale of issue of information
memarandum, geakaation madix and
raquest for resakilon plang to

___iprospeciive resclution sppkcants

16, - |t date for submission of rasoluson (Upho 20-06-2028
plars

16. |Process email id &0 ssibmil
Expragsion of Inkeres]

Uplo 21-05-2028

Pocess amall i o spmpli@gmail com end physical

gy & Buliding Mee 11, 0Gnd Floen, Hargawnd Enciae

L. . L ikas Marg, Diade-11 0062,

17 |Dalnils of he corparata dabior's M
ragisialion siatus as WSME -

| Tha cperations al the Corporate Deblor wena at stand-slill as an the Insoivancy Commeancament

| Ciagta.

MNede1; The invitgtion dor Expression of Inlerest daled 231125024, has heen modified with the

| consent of the Commifies of Credtor of SMHPCL pursitant o regulation 35444 of CIRP

| Reguiation

| MeteZ: The above limefings are subjed 1o exlension by an approgriale order of 1ha Hor'bis MCLT,

RELEVANT PARTICULARS

<f3aat dep & Indian Bank

4 sETEEE

[Under Rule 8{1) of Security Interest (Enforcement) Rules, 2002]

To,

1. Smt. Lipi Poddar, Wo. Loknalth Podder, Shrea Krshna Appartment. Salbagan 1 Mo, Saranl, P.O, - Noapara, Dist -
Morth 24 Parganas, Barasat, Pin - T00 125

2. Shri Leknath Podder, S'o. Subhash Podder, Shree Krishna Appartrent, Salbagan 1 Mo, Sarant, PO, - Noapara, Dist-
Morth 24 Parganas. Barasat, Pin - T00 125.

Whereas |

The undersigned bemg the Authonsed Officer of (e Indian Bank [Erstwhile Allahabad Bank), Zonal Office Barasat
under the Securilisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and In
axercise of powers conferred under Section 13(12) read with Rule 8 and 9 of the Sacurity Interest (Enforcement) Rules,
2002 issued a Demand Notice Dated 01.02.2025 calling upon the Smit. Lipi Podder & Shri Loknath Podder with our
Barasat Branch (o repay the amount meniioned in the notice of Rs. 22,05,515.00 (Fupeses Tweniy Two Lac Thrae
Thousand Fiva Hundred Fifteen only} vathin 60 days from the date of raceipt of the said nolice.

The Bosrower having failed to repay the amounit, notice i hereby given o the bormawer and the public in general that the
undersigned has taken possession of the properly described hereln below In exercise of powers conferred cn him ( her
under Section 134} of the said Act read with Rula 8 and 9 of the said rules on this 25th Day of April of the year 2025
The Bormowear in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject Lo the charge of the Indian Bank (Erstwhile Allahabad Bank), Barasat Branch for an
amaunt of Re. 22,03,515.00 (Rupees Twenty Two Lac Three Thousand Five Hundrad Fifteen only) as on 01.02.2025
alongwith other charges and interest theraon

The Borrower's attantion is invitad fo the provision of Sub-seclion (8) of Secton 13 of the &ct, in respact of fime-available,

1o rededsm the Secured Assels.

DESCRIPTION OF THE IMMOVAELE PROPERTY
Al that a self contained residential marble fiooring flat bearing Mo A on the Ground Floor having super built up area of
530-54q.ft. be the sama a litte more or less comprised of one bad room, one dining cum drawing room, oneg kilchen, cne
foilet and one verandah and a camented ficonng covered garage bearing no. 1 on the ground floor having super built up
area of 204 3q.f. be the same little more or less being the apariment named as SARKAR APARTMENT along with
propartionate share of comman areas, commaon slairs, common B and common faclities connectad therewith including
the undivided proporionate share of End of the premises compnsed In RS Dag Mo, 1086 under RS Khatkan No, 1210 hing
and situaled at Mouza - Noapara, JL Na. 83, P.5. - Barasat, District - Narth 24 Parganas, Barasat Municipality, ADSRO
Kadambagachi, Ward Ma. 22 (old} 3 {new]} Holding Mo. 581 Pratapaditya Road.

ZOMNAL OFFICE : BARASAT
54, K. N. C. Road, Barasat
West Bengal, Pin - 700 124

POSSESSION NOTICE
(For Immowvable Property

ALLAHABAD

APPENDIX IV [See Rule B{1)]

Boundary of Bullding

Boundary of Flat Boundary of Garage

Morth | Property of Pradip Pain, Swapan Dey and

| Debasish Sarkar

Lift, Lobby & Garage Mo, 1 Common Passage

South a Proparty of Sikha Bose & 14 ff wide Pralapaditya

| Road

Cammeaan Portion Electric Hoom & Flal Mo &

East | Propery of Debasish Sarkar

Electric FRoom, Common Passage | Common Portion

& Garage Mo 1

Weat | Property of Chandan Ghosh, 6f wide passage

| & other's land

Flat Mo, B, Lift & Lobby Flat Mo, A

Property in the name of Lipi Poddar and Loknath Poddar. Title Deed No. 1-1519008385 7 2017, Book-l, Vol. Mo. 1518-

2017, Page 18859 to 18903,

Date : 25.04.2025 / Place : Barasat

Authorised Officer ! Indian Bank

THE

BUSINESS
DRILY

Masagram section; T 25325 856/, (3) Elect-
G-ADA-2025-22, datad 24.04.2025;
Electrical work for Proviston of energy
efficient BLOC fan {or conventional fan over
South Eastern Rallway [Phase-1);
17550745 The closing date and time
of e-tenders are on 16 052025 at 12.00
hers. for sach and opening of tendears will

Date: de-04-2025
Place: Kolkata

Resolution Professional- B's Shree Padmawati Metaliks Private Limited
Registration no. [BENIPA-DFIIP-ROO003 201 6-201 T/10022

Delhi Office; VRSA INSOLVENCY PROFESSIONALS LLP

Building Mo. 11, 3rd Flaar, Hargovind Enclave, Vikas Marg, Delhi-110082
Holkata Office - GD-96, Salt Lake City, Sector-3, Kolkata-T00106.

Hiolkata Bench, as the cument CIRF penod ends on 20-06-2025, -
CMA Vijender Sharma

FOR
DAILY
BUSINESS

Reg. Mail Id: vipender@vea.net.in,
Procass Mail id; ibc.spmpli@gmail.com
AFA valid upto 31.12.2025

be done on 16.05 2025 afier 12,30 hes. for
aach, Datails of the abowve a-lenders may
please bha seen at websiie www.ireps.
{PR-83)

Qav.in

o ifs indian Bank INDIAN BANK
e i IND & 3RD FLOOR, 14 INDIA EXCHANGE

| Awwex | wawss | PLACE, KOLKATA - 700001

APPENDIX — IV {Rule-8(1)}

POSSESSION NOTICE (for Immovable Propearty)

Whereas,

The endersigned being the Authonzed Officer of the Indian Bank under the Securitization
and Reconstrection of Financisl Asseis and Enforcement of Securily Interest Act 2002
and in exercise of powers confermed under Seclion 13 (12) read with Fule 8 and 9 of the
security Inierest (Enforcement) Rules, 2002 issued-a demand nofice dated 15.02 2025
calling upon the bomower Mr. Somnath Sen /0 Late Gourni Pada Sen, Mrs. Lopamudra
sen Witk Mr. Somnatiy Sen Af 3rd Fioor, 40 Congress Exhibifion Road, Near Park circus
Tram Depot, Circus Avenue, Kolkaia - 700017 & MiS CONSTRUCTIVE BUILDERS
PRIVATE LIMITED registered office at 131, Park Street, Kolkata - 700017 represanied
iy their authaorized signatory Mr. Amit Fhunjhunwala son of Sri Kedamaththunjhunwala
residing -at 111 Park Streel. Koikata - 700016 (50330942116 & 50380952555,
iCIF = 10329218503} with our Baliaghata Branch to repay the amount mantionad in the
nolice baing is Rs. 46,60,516.00 (Rupees Forly-Six Lakhs Sidy thousand five hundred
sixtean Only) within 60 days from the dafe of recaipd of the said notice.

The: barrower having failed to repay the amounl, notice is heraby given to the borrower
and the public in general that the undersigned has taken possession of the property
deseribed harein below in exercise of powers conferred on him | her under Seclion 13 (4
of the said Act read with Rule 8 and 9 of the said rules on this 21st day of April of the
year 2025

The borrower in paricular and the public in general is hereby caulionsd not to deal with
the property and any dealings with the property will b2 subject to fhe charge of the Indian
Bank for an amount of Rs, 4738832.00 (Rupees Forty-Seven Lakhs thirty-nine thousand
eight hundred thirty-nine Only) 25 on 21.04.2025 and interest thereon, We draw attention
o the provisions of Saction 13(8) of the SARFAESI Act and the Rules framed there under
which deals with your nighls of redemplion over the secunties”

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT Unit No. 3A being & Residential Flat having Super Built up Area of 1110 sq.,
more or less on the 3* floor of the Building MNo. Block 2 and Parking Space al the ground
vl of the Building Compliex for parking of one CarfScaoter of standard size In the Buiding
Complex known as ATRI GREEN ENCLAVE fopather with undivided share In the Plinth
Land and Together with undivided proporionate Share in the Comman Areas and Instalations
and the Facilifies and Amenities in the Building Complex constructed in LR, Khatian Mo,
416 and comprised in B8, Dag Mo, 280 corresponding fo L R Dag No. 464 in Mouja
Dhamajtala. P.5. - Sonarpur in the District of 24-Parganas (South) and now nembered as
Holding not 256. Dwarr Road in Ward No. 25 of Rajpur, Sonarpur Municipality, South 24
Pargannas VWest Bengsl and butted and bounded as follows : On the NORTH : By R.5.
Dag Mo. 517 & 518); On the EAST ; By RS, Dag MNo. 278 & 279; On the SOUTH : By
Municipality Hoad. On the WEST ; By Municipality Foad (CRESAI ASSET 1D
Z00081082210, SECURITY INTEREST ID; 400079383398}

ALL THAT Unit No.3B -being 2 Residenfial Fiat having Super-Built wp Area of 835 sq.1t.
more or less ondhe 3° floor of the Building Mo. Block 2 and Parking Space at the ground
fevel of the Buikdng Complex for parking of one CarScooder of standard size in the Buiiding
Complex known as ATRI GREEN ENCLAVE together with undivided share In the Pinth
Land and Together with undivided Pmporionate Share in the Common Areas and
Installations and the Fadliies and Amentties in the Building Compéex constructed in LR
Khatian Mo £16 and comprised in B.5. Dag Mo, 280 corresponding to L B Dag Mo. 464
in'Mouia Dhamajut P.5. - Sonampurin the District of 24-Parganas (South} and now numbened
a2 Helding not 256. Dwarir Road in Ward No. 25 of Rajpur Sonarpur Municipality. Scuth
24 Pargannas Weast Bengal and butted and bounded as follows | On the NORTH : By
R.S. Dag No. 517 &518); On the EAST ; By R.5. Dog No: 278 & 279; On the SOUTH :
By Municipality Road; On the WEST : By Municipality Road (CRESA| ASSET D
Z0D0B1082309. SECURITY INTEREST 1D - 4000753839090).

Date : 21.04.2025, Place: Kolkata Sdi- Authorised Officer, Indian Bank

& FINANCIAL EXPRESS

Stressed Assets Recovery Branch, South Bengal [kt Tapaw:
Jeevin Dezp Buidng, Ind Floor, 1, Widdeton Streed, Korkata - T00 071 RS ERNEE T ERTErET
e RN S ot L R TR RS T A pendin IV [Rule-8/1]]

Wheraas:

The undersigned being the Authorized officer of the State Bank of India under
the Securtization and Reconstruction of Financal Assats and Enforcamant of
Secyrity interest Act, 2002 (Act 54 of 2002) and in exercise of powers
conferred under section 13 {12} read with Rule 3 of the Security interest
|Enforcament) Hules, 2002 issuad a Demand Mobice daled 22.11.2023 calling
upon the borrower Sri Asis Maiti & Sri Sasabindu Maity to repay the amount
mentioned in the notica being Rs. 50,59,660.00 (Rupees Fifty Lacs fifty
Mine Thousand Six Hundred and Sixty only) as on 22.11.2023 with furthar
interest and incidental expenses, cost, as stated above Within 60 days from
the date of recaipl of the said notice.

The borrower/guaraniors/corporate guarantors having failed to repay the
amount, notice s hereby given fo the borrower'guaraniorsicorporate
guarantors and the public in general that the undersigned has taken
possassion of the properties described herein below in exercise of powers
conferred on him / her under Section 12 {(4) of the said Act read with Rule 8 of
the said rules on this 24th day of April of the year 2025.

The borrower'guarantorsicorporate guarantors in particular and the public in
general is heraby cautionad not 10 deal with the propearbies and any dealings
with the property will be subject fo the charge of the State Bank of India for an
amount of Re. 50,59,660.00 (Rupees Fifty Lacs fifty Nine Thousand Six
Hundred and Sixty only) as on 22.11.2023 with further inferest and
incidental expenses, cost, as stated above.

The borrowers / guarantors / Corporate Guarantors attention is invited
to provisions of sub section 8 sub-section {8) of section 13 of tha Acl, in
respect of time available, to redeem the secured assefs.

{a) Land and/or bullding situated at Mouja Hardra Mamaldiha, P.S Kanthi, Kanthi
Mo.2 Deshpran Block, ADSR No. 1 Kanthi, Plot no. 1266, J.L Na. 427, Touji : 32,
Hal L R Khatian 1657, District: East Madinipore measuring abowt 10 decimal
being Deed of Conveyance No. B011 of 2009 in the name of Sri Asis Maitl.
Butted and bounded By: North; Plot no. 12721275, South: Plot no. 1267
and restof plot 1267, East: Plotho 1272, 1268, Wast: Plot Mo, 1263 1264

(b} Land andfor building situated at Mouja Hardra Mamaldiha, JL No. 27,
Khafan Mo, 1033 Plot no_ 1320, 1321, 1328 measzuring about 10 decimal
being Deed of Conveyance MNo. BBS1 of 1976 and 3525 of 1982 in the
name of Sri Sasabindu Maity.
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Tender Notice No. 08/ETISBR!
ENGGI2025-26, Dated : 22.04. 2025

EAST COAST RAILWAY §EAST COAST RAILWAY

File No. DRMIEngg/KURZ5-26
E-Tender/05/2025, Dy 22.04_2025

(1) e-Tender No. 01-eT-SDENW-5BP-25

EXECUTION OF
CIVIL ZONAL WORKS IN NAWAPARA
ROAD (IN)-TITLAGARH {EX) SECTION
FOR THE PERIOD ENDING ON
30.06.2026 UNDER THE JURISDICTION
OF ASSISTANT DIVISIONAL ENGINEER/
KANTABANJL

Approximate Cost of the Work

£4,72,38,207.79, Bid Security ; ¥ 2,36,2000-

e TR

T L8 EXECUTION OF
CIVIL ZOMAL WORKS IN LAKHOLI
(EX)-HAaWAPARA ROAD (EX) SECTION
FOR THE PERIQD ENDING OMN
30.06.2026 UNDER THE JURISDICTIOM
OF ASSISTANT DIVIESIONAL ENGINEER!
MAHASAMLIND,

Approximate Cost of the Work
= 1,69,40,591.89. Bid Security : 7 2,34, 8000

2) e=Tonder Mo, DE-!JT-EDEH'I'#EEF-EE!

(3} e-Tender No. 03-eT-SDENW-5BP-25

EXECUTION OF
LO0MHAL WORKS (FOR BRIDGE REPAIR
WORKS) BETWEEN MNAWAFARA
ROAD (IM)-TITLAGARH [(EX) SECTION
OF SAMBALPUR DHVISION UNDER
ASSISTANT DIVISIONAL ENGINEER!
KANTABANJI FOR THE PERIOD
ENMDING 30,06, 2026,
Cost

of the Work

Approximate
751,39,303.19, Bid Security -7 1,02 800/-

(4} e-Tender No. 04-eT-SDENW-SEP-25

EXECUTION OF
ZOMAL WORKS (FOR BRIDGE REFAIR
WORKS) BETWEEN LAKHOLI (EX)-
MAWAPARA ROAD (EX) SECTION OF
SAMBALPUR DIVISION UNDER
ASSISTANT DIVISIONAL ENGINEER!
MAHASAMUND FOR THE PERIOD
ENDIMNG 30,06 2026,

L

¥99,58,714.56, Bid Security : 7 1,99,200/-

L L e Y L e © L e L e e

(5) e-Tender Mo, 01-eT-SETT-5BP-25

REPAIR OF

BITUMINOUS ROADS AT COLONY

AREA UNDER THE JURISDICTION QF
ASSISTANT DIVISIONAL ENGINEER/
SETTLEMENT/SAMBALPUR.

Cost of the Work

Approximate i
7 682,37,331.16, Bid Security : ¥ 124, 800/-
Completion Perigd for the Work
30.06, 2026 {for 51. No. 1, 2, 3 & 4) and 06
(Six) Months {for SI. Mo. 5).

Tender Closing Date and Time LASEIHE
Hrs on 16.05.2025 (for all the Tenders).

Mo manualoffers sent by Postf Courser /!
Fax or in person accepted against such
e-lendars evan il thase are submitted on
firm's letter head and received in fime,
All such manual offers shall be
considanad invalid and shall ba rejacted
summarily without any consideration.

Complete information including e-tender
documents of the above adender is
availabde in wabsita ; wwherireps. gowin

(1] Tender No. eTender-NorthKUR- .‘
19-2025, Dud.; 17.04.2025

]SS ie] /i EXECUTION OF TSR
(P} FOR & LENGTH OF 10.70 KMS ON
ON LIME PATCHES BETWEEMN TOMKA-
JAROLI SECTION OF KHURDA ROAD
DIVISION.
rox. Cost of the Work
Lakhs, EMD : ¥ 2,70,000/-

(2] Tender No. e-TenderMorthKUR-
22-2025, Did,: 17.04.2025
MISCELLANEQUS
PWAY WORKS SUCH AS MANUAL
DEEP SCREENING, THROUGH
PACHKING, BALLAST DRESSING, PRE-
POST TAMPING WORK, GLUED JOINT
REMEWAL, 3EJ RENEWAL, AT
WELDING, ERC GREASING ETC.
UNDER THE JURISDICTION OF
SENMIOR SECTION EMGINEERIP.WAY/(
HARICHANDANPUR,
prox. Cost of the Work :

Lakhs, EMD ;12,22 800)-

{3) Tender No, eTender-EastiUR- ‘
21-2025, Did.: 17.04_ 2025
EXECUTION OF

THROUGH SLEEPER RENEWAL FOR A
LENGTH OF 10.98 KMS I[N PATCHES
BETWEEN NERGUNDI-RAJATHGARH

j T 240.04

T 14559

SECTION OF KHURDA ROAD
DIVISION.

Approx. Cost of the Work :[Ea]-x% ks
Lakhs, EMD ;T 3,31 600/-
Completion Period : 12 (Twelve) Months

for all 51. Mos.).

At 1500

lender Closing Date and Time :

Hrs. of 09.05.2025 (for all the Tenders).

Mo manual offers sent by Post | Courier/
Fax ar in parson ghall be accaptad
against such e-tenders even if these are
submitted on firm's leter head and
recaived in time. AR such manual offers
shall be considered imvalid and shall he
rejected swummarily withoul any
conssdoralion
Complete infarmation incduding e-tender
documents of the above e-Tender is
avaiable inweabsits - www.ireps. gowin
Mate : The prospectve tenderars are
advised to revisit the website 10 (Tan)
days befora the date of clasing of tandear
ho mole: any changes | cormgenda Esued
far this tender. The fenderersihidders
must have Class-1Il Digital Signalure
Centificate and must be registered on
IREPS Porial. Ondy registersed fendarsr!
Dlcder Gan participate ma-[ﬂfbﬂ&flrlg.
Divisional Railway Manager (Engg) /
PR-67/Q/25-26 | Khurda Road

Mote : The prospective tenderers are
advised o ravisil the weabsita 15
i Fifiean) days before the date of closing
of temder to note any changes
corfgenda issued for this tender. The
tenderersibiddars must have Class-lll
Digital Signature Certificate and musi be
registered on TREPS Porlal, Only
regisiered tandarar! bidder can
_Eﬁnli_-.::ipa’rennf-tmdenqg. )

Divisional Railway Manager (Engg.)/
PR-69/0/25-26 | Sambalpur

MAGRAHAT-I

PANCHAYAT SAMITY

USTHI, SOUTH 24 PARGANAS
E-mail-bdo.mag-1@gmail.com
Phone-(03174)-250244.
NOTICE INVITING e-TENDER.

The E.O, Magrahat-I P.S., South 24 Pgs.
invites e-tender WBSPGS/EO/MAG-I
/NIT-01/2025-2026, last date 16/05/2025
at 11 A.M. for works under BEUP &
MDW Fund under MAG-I P.S. Interested
agencies may visit office or login to
www.wbtenders.gov.in.

Sd/-

EXECUTIVE OFFICER

MAGRAHAT-I PANCHAYAT
SAMITY

gfoeam siteceltet 5 £ Indian Overseas Bank
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POSSESSION NOTICE

(For Immovable Properies
APPENDIX IV [5ee Rule 8(1)]
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Circle Sastra : Purba Medinipur
Padumbasan, P.O. - Tamluk, Dist - Purba Medinipur, Pin - T21 638

DESCRIPTION OF THE IMMOVAEBLE PROPERTY

Authorised officer
581 SARB- South Bengal

Date ; 24.04, 2025
Place ; Kolkata

ST IR TR EE TSR Regional Office Kolkata North- GAD

33N S Road, 4th Floor, Kolkata -700001

Central Bank of India

Vihereas,

The undersigned being the Authonzed Officer of the Punjab National Bank under
the Securitization and Recanstruction of Financial Assets and Enforcement of
Securty Interest Act, 2002 and in exercise of Powers conferrad under Section
13 read with Rule 3 of the Security Interest (Enforcement) Rubes, 2002, issued
a Demand Notice Dated 20,01.2025 calling upon the Borrower & Morlgagor
Smt. Sumi Basu, W'o. Subhadeep Basu being Rs. 43,14,362.91 (Rupess Forly
Three Lakhs Fourtean Thousand Thrae Hundred Sixly Two and Paisa Minaty
Cine only ) with further interest woef. 30.11.2024 within 60 days from the date of
nodiceldate of receaipt of the said notee

The Borrower having failed to repay the amount, notice is heraby given io the
Borrower | guaranior, andthe public in general that the undersigned has laken
possession of the property described herein below inexercse of powers conferred
on himvher under Section 13{4) of the said Act read with Ruke 8 of the sakl Rules
on this 25th Day of April of the year 2025,

The Barrowsar | Guarantor in particular and the pubc in general is heraby cautioned
rod B deal with the properly ard any dealings with the propady will be subjact
iz he charge of the Punjab National Bank, Mecheda (252100) Branch for an
amaunt as on 30.11.2024 is Rs. 43,114,362 .91 (Rupess Forty Three Lakhs Fourteen
Thousand Thres Hundred Sixly Two and Paisa Ninety Ona anlywilh inferast
thereon wed 30,11.2024

The Borrower's | Guaranior's [ Mertgagor's attention |5 invited 1o provisions of
Sub-saction (8) of Section 13 of the Act in respect of fime gvailable o redsem
the Securad Assats,

Description of Immovable Property : Residential Flat in the name of Sumi
Basu, Mouza - Fuleswar, P.3, - Uluberia, Dist - Howrah, Plot No, 3088 (R.3.)
F01 (L.EY, JL. No, 108, Khatian MNo, 4560 (LR}, Flat Na. G4, Ground Floor,
Towvar - E, Area - 1599 S5q.ft (Super Buft Up) togethear wilh undivided proporbionate
share in said plot of Land, Malure of Land Basiu, Boundaries as Per Sale
Agreement @ Morth : Flat of Reba Pandit, South | Debottar Property, East: Play
Caroumd, West ; Lobby

Balurghat Branch; 341/306, N C Raod, Opp. Balurghat CO-ED College,
PO-Balurghat, PS- Balurghat, District - Dakshin Dianjpur- 733101.
Phone No. 03522-258220, Email ID: iob3245@iob.in

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOYABLE PROPERTIES

Sale of immovable property mortgaged to Bank under Securitization and
Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (No.54 of 2002)

Whareas, the Authorized Officer of Indian Overseas Bank has taken conslructive
possession of the following property pursuant bo the nodice issued under Section 13(2)
of the Security Interest (Enforcement) Rudes 2002 in the following loan acocount with
righl ko sall the =ame an “AS 15 WHERE IS BASIS™, "AS IS WHAT IS BASIS"” and
“WHATEVER THERE IS BASIS" for realization of Bank's dues plus interest & costs
as detaded hereunder and whereas consequent upon fallure 1o repay the dues, the
undersigned in exercise of power conferred under Sechon 13{4) of the said Act
proposes to realize the Bank's dues by sale of tha said property. The sale will be done
by the wndersigned through e auclion plathicem provided al the Web Poral
hitps:Febkray.infeavction-pshbidder-registration

Mame & address of the Borrower | Mortgagor & Guarantor:

1) Mi's Sri Krishna Hardware, (Proprietor - Mr. Dipankar Hora)

&{0)- Dulal Hore at Srjani Sangha, Dhaka Colony, Salbagan, Dakshin Dinagur, WB-
733104, (Borrower)

2) Mr. Dulal Hore,

S0 Abhay Horg, Saheb Kachhary-4, PO & PS5 - Balurghat, Dist-Dakshin Dinajpur,
Wasl Bengal, Pin-T33101. (Mortgagor/Guarantar}

Date of MPA : 03.01.2024

Date of Demand Notice : 17.01.2024

Dues claimed in Demand MWotice: Rs.2087,010.77 as on 17.07.2024 wilh further
interest & cosis

Date of possession Notlce: 21.11.2024

Dues claimed in Possession Notice; Rs.23,01,652.77T as on 03, 11.2024 wilh further
interest & cosis,

Prasant O/s- Rs.24.07 510,77 as on 31.03. 2025 with lurther intarest & cosls.
*Duistanding dues Ra. Mot Known to the Bank, of Local Self Government (Property
Tax, Water sewerage, Electricity Bllls atc)

Description of the Immovable Property
All that part and parcel of the residential land admeasuring 3.305 decimals: single
sloried bullding, load bearing brick wall, semi parmanenl residential properly situated
at  Disinct-Dakshin Dinajpur, PS & PO - Balurghat Dhaka Colony, Mear Srijond
Sangha, JL No 110, Mouza- Kiadimpur, Previous LR 374, Present LR 5908, Survay
Mo .931075(cld); LR-319, Municipality Balurghat, Ward Mo-21, Haolding No 151/2
[05=10%M in the name of Srl Dulal Hore.
The said property is bounded as follows:
MNorth : Sumilan Majumdar, South ; Vendor {Gouranga Dey)
Easl: 6ftwide Earthen Road; West : Subrata Chakraborty
* Bank's dues have priority over the statutory dues.
The reserve price will be Rs.45.39.950.00 and the =amsast monay deposit will be
Rs.1,54,000,00
Bid intreasa amouwnt- Rs.10,000/-
Inspection Date & Time: Between 10:00 AM o 4:00 PM an all working days till
15.05.2025,
Submission of online application for bid with EMD; 25,04 2025 onwards,
Last date for submission of online application for BID with EMD: 31,05, 2025,
Known Encumbrance if any: Mot Known {o the Bank,
*Dutstanding dues — Not Known of Local Self Government [Property Tax, Water
Sewerage, Electricity Bills etc). The bidder must independently verify all
liabilities associated with the property.
Date and time of e-avction: 02,06.2025 between 2.00 P.M. to 4.00 PM. with aulo
extension of 10 minutes each i# sale is completed at the platiorm of
https:/lebkray.infeauction-psb/bidder-registration

For detalled terms and conditions of the sale, please refer to the service
providers link

https:lebkray.infeauction-pshibidder-registration (PEEASance "eBRray) and link
prenaded in Indian Overseas Bank , Branch — Balurghal, Secured Craditors websile i.e.
wowwLiob.in [hitpswww iob.inTenderDetails.aspx ?Tendertype=E_Auction].

Date: 24042025 Authorizsed Officar
Place: Balurghat Indian Overseas Bank

This may also be treafed as Motice under Rule BIEVRUle 9(1) of Securily Interest
(Enforcement) Rubes, 2002 to the borrower!s and guaranton’s of the said [can about
holding of e-auction on the above mentioned date,

Diate : 25.04.2025
Flace : Tamluk

Mr. Dipak Dey, Chief Manager | Authorised Officer

Punjab Natlonal Bank

“IMPORTANT

Whilst ¢are is taken prior (o acceplance of advertising copy. It is
not possible to venly s contents, The Indian Express Limited
cannol be held responsibile [or such contents, nor for any loss o
damage incurmed as o result of trunsactions with compamies, asso

cistions or individoals advertising in its newspapers or publica-
nons. We therefore recommend that reasders make necessary
nquiries before sending any monies or entening into any
ments with advertisers or otherwise acting on an advertisement in
any manner whatsoever, Registered letters are nol accepted
response o bos number advertisement,”
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Tender Notice

Eventld:57837 Date: 24/04/2025

The Central Bank of India invites online tenders from eligible bidders for Furnishing
work (Furniture, Electrical, Data cabling & Air-Conditioning Low Side ) work at premises
of Saltlake Branch under Regional Office Kolkata (North). For a detailed Notice Inviting
Tenders visit the webpage http://www.centralbankofindia.co.in/en/active-tender and
lor https://centralbank.abcprocure.com/EPROC/

The deadline for submission of tenders is 15.05.2025 up to 3.00 pm

Regional Head
Regional Office, Kolkata North

Place: Kolkata

\

\, For All Advertisement Booking
Call : 9836677433, 7003319424

epaper.financiaiexpresé;mn‘.. .

Kolkata
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